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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEU DELHI

0.A.2050/1990

New Delhi, This the 10th Day of ODctober 1994

Hon'ble ShgimJusticng.C.Mathuriggairman

Hen'ble Shri P.T.Ih&ruuengadam,ﬂember(ﬂl

1. Shri Suresh Chand
s/e Shri Teju
aged 20 years,
Labourer, (Daily Rated)
‘staff Selection Commission
Blogk No.12, CGC Cemplex
Lodhi Road, New Delhi -3
7 No.90, Block No.1Z,
tady Hardinge Hospital
Puchkuin Road :
New Dslhi.

20 Shri Ramji Lal
$/o Shri leela Ohar
aged about 22 years
Casual Labourer,
Staff Selaction Commission
Block No.12, CGO Complex
Lodhi Road, New Delhi-3
R/o Garrage No.118
North Avenue
New Delhi-1.

3 Shri 8iswanath Prasad
5/0 Manki Prasad
aged 21 years

Casual Laboursr .
Staff Selection Conmission
Blogk No.12, CGO comples

Lgdhi Road, New Dalhi~3
R/o 236, Lodi Road Complex
New Dealhi =3-,

By Shei N Amresh proxy counssl to sesfApplicant
shri Ex-Joseph,Advocate
\Versus

Te The Union of India through the
Segretary to the Government
Department of Pesrsonnal & Trainming
North Block, Nsw Dslhi,

24 The Staff Selsction Commission
through the Chairman
8lock No.12,C60 Conplex
Lodhi Road, New Delhi.
. « Respondents
8y Shri vijay Mehta, Advocate for
Shri N S Mehta, Advocate

N OR D E Riﬂral)

Hon'bls Shri Justice 5.C.Mathur, Chairman

1. This application under saction 19 of the

Administrative Tribunal Act, 1985 has been made by
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thres persons namely Shri Suresh Chand, Shri Ramji Lal
and Shri Biswanath Prasad. Ths reliefe claimed in the .
appliéaﬁion'ara"that,tha respondents may bs commanded
to’continua the apélicahts in ssrvice and te regularise
their services thréugh Staff Selection Bbmmissicn, the
raspondent Nao.2. | o
2. In the application it is mentioned that applicant
Noe 1 was appointed from 3.3.1989 and he was disengaged
on 30.8,1989 and thereafter he was rs-engaged on
4,4,90 and was gcontinuing in service when the present
application~ugs mbvad. In ieapect of app;icant No,2
it is stated that he was appointed on 14,6.90 and
was continuingin servico. Rs ragafds applicant No.3
. dtihas: bben mentioned that bhe was:engagded. on 19.7, 89
and disangag.d on 17, 1 90 and was re-sngaged on
19.9.90 and was continuing in the servige. Tha
ap%é}cantg case is that theinﬁsgrui¢gs,ara threatened
to/disengaged in pursuance of the policy decision
taken by the administration,
3.} In the counter affidavit filed on behalf of
the respondants it has besn 'denied that the applicants
wers contxnuxng in seruice on the date the
app;ication was made, "-In rospect of applicant
" No.1 it is stated that‘he was disengaged on 30.9.90
~and in resgpsct offapplicant Nc.Z it is atatad that
he was disengaged uith effect from 8,13,90. It

that in :
appears/more or less ] similar circumstances
-E¥jolSN¥ec Shri Kameshwar Prasad who was alse uorking
with Respondent No.2 had moued .. original
application No.948/90 decided on 16,9.90 by this
Bench of the: Tribunal, 1In that case it was
‘directed that the respondents shall 'préparo

a list of persons engaged as casual labourers
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from time to time‘according to the length of
setvica put in by them inlﬁhat?category; and that
this list shall be used for regular;sation in the
order of seniority reFlactad in the list. A copy
of this order has bsen annexued A-2 to the origingl
application, ~The learned counssl for the respondents

states that in cGMpliancé of the judgsmant of the
Tribunal a list has been‘preparcd and further

steps are being taken in accordance uith‘the said
list, ,

4, In vie&-of the statsment of the learned counsel
for the respondants we direct that the case of the
applicants for engagement and regularisation é?alte
conaidersd in accordance with the scheme prepared

by the respondent No.2. Interim order if any

epsrating shall stand discharged. Howsver, if

'in view of the schems prepared by the respondents:

the applicanta are entitlad to continue in service

~they shall remain in aervipo. The M is dASpoaed

)
of with the above direction. There shall be no

order as to costs,

(P.T. mmuv&uc&nam) (5.C.Mathur)
Member (A ) - Chairman
10-10-94 = _ 10-10-94

Lce |

-



